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to maintain law and order and also
to apprehend the suspects in that
sector. We as the Railways have
only the Railway Protection Force
which protect the property of the
Railways and look to the safety of
the Railway materials in trains while
they are on the run.

LaksEMI Rarran CorroN MiLrs

#635. SHRI ARJUN ARORA: Will
the Minister of COMMERCE be
pleased to refer to the answer given
to Unstarred Question No. 149 in the
Rajya Sabha on the 25th May, 1967
and state whether any decision has
since been taken on the recommenda-
tions of the Investigation Committee
on the working of the Lakshmi Rattan

Cotton Mills?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): The Gov-
ernment of India are not proposing
to take over the management of any
mill pending the passing of the Bill
proposed to be introduced shortly, to
enable taking over certain closed and
likely-to-close mills. However, there
is no objection to the State Govern-
ment taking over this mill. The
State Government has been informed

to this effect.

SHRI ARJUN ARORA: It is a
very cruel reply that the hon. Min-
ister of Commerce has given,

MR. CHAIRMAN: What is that,

cruel?

SHRI ARJUN ARORA: Yes, cruel.
The mill is closed since 6th of Sep-
tember. The Government appointed
an Investigation Committee, It
worked expeditiously and submitted
its report to the Government in
December 1966. In March this year
the Minister came to this House and
said that he would take g decision on
the recommendations of the Investi-
gation Committee within a month.
This was the reply he gave to my
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supplementary in March this year.
Now he has come forward and said
that he will take action on the re-
commendations of the Investigation
Committee only after a Bill, which
he has not introduced, is enacted and
a Corporation which is going to be
born as a result of that enactment
comes into being. He, in effect, says
that the mill will be taken over by
a ‘baby’ which will be born to a
couple who have not got married.
May 1 know what has happened to
the assurances which the Minister
gave to this House that he will take
a decision within one month on the
recommendations of the Investigation
Committee? The Investigation Com-
mittee had recommended that the
Government should take the mill over.
Under the Industries Development
and Regulation Act, it is an obliga-
tion on the Government fo take over
a mill which does not function well,
in whose case the Investigation Com-
mittee appointed under that Act re-
commends the appointment of an
Authorised Controller.

to Questiong

SHRI DINESH SINGH: 1 entirely
agree with the hon. Member that it
was a hard decision that we had to
take in this matter, but the decision
had to be taken in keeping with the
reality of the situation. The hon.
Member, while he gave the back-
ground of the case, unfortunately
forgot to mention that in between
these there was also a Commitiee
set up by the Government which in-
cluded the Secretary of the Industries
Department of the Government of
U.P. and others, which went into this
matter, and their recommendation
wag that this mill should not be taken
over. I did say that we shall take
a decision and I have taken a deci-
sion  which I Thave conveyed.
We have not gone back on an under-
taking. The decision has been taken.
The whole point is, the hon. Member
knows very well that this is a com-
plicated case in which the mill ig in
a very bad financial condition. The
State Bank has already locked up the
stocks, machinery, etc. of this mill
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There have been apparently great
deficiencies of payment. Maybe there
are other difficulties also. And the
Government felt that it would not
be desirable for them to take over
all these known and unknown liabi-
lities without a certain measure of
protection which will be . . .

(Interruptions)

SHR1 ARJUN ARORA: 1In this
case, another cruel feature of the
story is that the Government of
India says that it has no objection to
the UP Government taking over the
mill and the Labour and Industries
Minister of the Government of UP
repeatedly says that he has no objec-
tion t¢ the Government of India tak-
ing it over. So, between Mr. Prabhu
Narain Singh of Lucknow and Mr.
Dinesh Singh of Delhi, four thousand
workers and their 20,000 dependants
are starving for about 11 months. The
Act does not authorise the State Gov-
ernment to take it over. The Indus-
tries (Development and Regulation)
Act with which, I am sure, the Min-
ister is fully conversant, makes it a
duty of the Government of India to
take it over. The Government of UP
have no rights under the Act under
which the matter hag been handled
so far. So, why does he say that he
has no objection to the mill being
taken over by the Government of
UP? He may as well have said that
he has no objection in Mr. Arjun
Arora taking over the mill. But Mr.
Arjun Arora does not have any power
under the law. Similarly, the Gov-
ernment of UP has no power under
the law. In cases where the Autho-
rised Controller is appointed, it is
the Government of India which ap-
points him and takes the assistance
of the State Government, as people
cn the spot, for local supervision, etc.
The obligations and rights are those
of the Minister of Commerce. Why
does he forget them?

SHRI DINESH SINGH: I am
fully conscious of the rights and obli-
gations of the Ministry. The point in
this case is, with the mill as it is
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| today it would not be in our interest
to take it over unless we have a
better knowledge of either its finan-
cia] working or we have some protec~
tion against the liabilities and other
things that might have been incurred,
about which there is no knowledge
at the moment.

So far as the UP Government tak-
ing it over is concerned, I mention-
ed it only because the hon. Member
had taken interest in the matter and
had written to me to say that the UP
Government was at one stage willing
to take it over. And, of course, the
permission has toc be given by us.

But may I say that in the larger
number of mills that we are con-
trolling at the moment it is the State
Government which has really taken
it over and which is also taking over
the financial liability and that only
in a few cases we are sharing this
liability with the State Government?

= TETREw A § oA
gra g&Y Y ¥ frgew e fv srew
FT e A1 e & fouar wEq #
qoW ¥ AT GAY S e
gae & A Arr e fw
el off @ T@ OAHY ¥ awafeud
g AR W o e I R P 5
e #Y 39T © & @w wiwfom
Hat off ¥ @ & 1 adu qelr A A
THT TJT FT

MR. CHAIRMAN: You should not
use all those expressions.

SHRI RAJNARAIN: I know; I
am in possession of the whole facts, I
have contacted the Minister concern-
ed. I have made a reresentation. I
known the reality about it; I know
the reality that the UP Govern-

ment . . .
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MR. CHAIRMAN: You should
not refer to those things; you should
only put a question.

SHRI BABUBHAI M. CHINAI; sir,
on a point of order. How doeg it
arise for Mr. Rajnarain to raise this
by making such allegations in a state-
ment? He should ask a question, a
supplementary I can quite under-
stand it. But to make allegations
against the Mrmister concerned under
the guise of having a clarification or
something is wrong.

MR. CHAIRMAN: 1 quite agree
with you and therefore, I said that
he should not make any personal re-
flections but ask a question.

o TRARTEN : 397 98 a7 & fF
% A Al S ¥ e faem g2
AT AT ST A 9ger sad e
ge faq | ' SEW Fgr fF 3%
oW IR gaEl fag, Suv R
FTAGER A goE & @y foar 5
W 9 AEUEes g oax fast
far s sifgn o =gt & awgd
# ufafafay mo, @ @ w6
St ¥ g g AFT IAR! AEAR
HAT ST F g AT | FUT TG A TG
2 B s welr s 3 s wiaffeat
¥ Fg fF TR ST IW F &R
wreafoaw  wmafefad) &, @ aw wy-
qEve  FareT fasm & fag g &
fex ¥ gfafafy ST agw & @R
Fqm Q) T ag g g e Sax
NRU  F WA /AT A7 T ATAT S A
FE TR T g fow w5 991 frgn
et qrafafady I3 & fag Ja §;
afz 60 9m@ Ty g NI, A 309G
WY # AEfafaer g\ A, 30 A
¢ Ft Arafafady &= | &7 a@H
TN F AR SALC ALY FIHL ATH-
T8 FlR faom & 987 § 3, ST
q3q #r aeFR W aEfaieEy 99 5
9eT & § | SULHIW FT AT T Fg 5
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F3 FY G T Wl § Arafatady
# AT FAT | Ay T w0 & R o
FGL w7 o 0 F 7 g am-
fafedt W+ AR AEaEss
T faom & wrret g 7

ot {evm Tag ;. wwwfa w@Ey,
¥ 7ga Frew g% aee 935 AR
¥ #gm 5 3% SRw R & 7w
% 3 9ga T ga* § e fag
Sy & | ag FeaT fw foeewd o @
& arfgr & 30 fafad w7 79 &,
H feqoedt A @I E ) IUH Ag FeW
fr g AR s g ¥ et g
FET SQAT § AR FgA1 =ARAT §
fF #FEg gEe F1 @l gaH
qrfafersr TR A @ E )

HY THATTA . AT qET ATY-
TqEoe Fe faom & g § 3 )

MR. CHAIRMAN: 1 stated my view
about it.

=t THATCAS : 3T %! FgA
afsw | g ol w1 g ¥
MAUESE T 45, gy ardl
F7 greee g fov Aoensses &0

siy fedm fag © el o= weE
qeer &1 ag we § R Y g R
ot fiF IO IRW Y TEIR a9, A
gaer  ay & fF 9O% R § g
S gRFTT oY, STHT TURT FEET a4
FT AGY AT | I qE A q S,
g9 @ o, Y S| e fF agr
1 G TEFT A FT JIC §, A
AT A Arfag ) ¥ agrar fE g
o et S @A A ] T T
R ¢, 98wy faar o @
g 919 &G | S o Ay, e
IR fos fFr, SA@ g S A
F Iay N8 g A g A W I
W Y GCHC TR AMGE AR
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IITAT ATEAY &Y, FgA frrer smafafad),
feem afa awer & w7 oA o
WY TR TS T & SRR waw
Fqa § g3 T3 1 7w fFog3
WO Fr oAy & 50 gfawma 7
3S1¢, 50 W.9UT g ISC | UA!
Fiq® 7E & 5 fraar agr e 3w
g‘r?r aral & 1 5| s #7 WL Ay
A, 50 sfqwa § fegar smar 2,
qg ALY AIAA, FIFT VT ZH FY IaT
THq @ 1 3AfaT A7 Fw37 fr Sov owEw
T T TAF  WIT T 30T &, 98
ISTAT AOFAL &, T FW AF 0 GAL T ITHL
FT T | W9 W uF b T
/M WE, I fgEm ¥ A% fasi @y

A, 34 91T LA, ST wHA 2,
faad sy fadas & 7z o g,

IqF T gW QAT F1H &Y, AT 98 I
W 9gFg TE FO ) ard o w ¥
f& s wgA-3g = arz gy &
d a%g 3, AV U gW A AZ AF @Y
A g |

SHRI A. G. KULKARNI: In view
of the Minister’s reply and in view of
the Government’s policy of creating
a Textile Corporation, may I know,
Sir, whether the Government—the
sick mills which are being run by
managements are more or less
speculative than industry-oriented—
has got any plan while taking over
these mills or while appointing the
Controller to penalise the manage-
ment which hag made the whole in-
dustry under their management to
suffer because of their callousness?

SHRI DINESH SINGH: It is a
suggestion, Sir. I would beg of the
hon. Member to wait and see till we
bring the Bill in question.

S CAATEW : %W, OF qaT 8 |
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MR. CHAIRMAN: I cannot allow
you any more supplementary, Mr.
Rajnarain. We have to follow certain
principles that we have established.
I feel people are sometimes hurt
when I refuse to give them an op-
portunity,

=t frenw Teg © o Ay e
§ @ gu B wiw @ w fhe
¥ Javg B AT G e WL S
oW T G W e 1 g7 weny
F QUAT I51 &1 dMT 4G &,
T WEAD HAT FT  FTIOT qq
F¥ o w01 5 sER feT 8 W
¥ # R @ R qg e fe
far = & atfe =TT gST At
%1 fRT & Jem faer &3 |

Sifanfag: @ w97g g@w
1 & gwar a1, §ufa ",
# ¥ TE gHaT g T qEEa Q
W 91, A A, TEAE Fwafeat
@AY q8, faRe = fae @
TG AT FW #7947 9 & oy
fir ag foa aw@ ¥ 99 Fwdr § WL
oAl TF  ZEFT HIS TF TAFT AG
fawa @FT | TS gW A1 47 faga® o
73 2, 9% waT 38 faer s G A
el F A T O SqITH gHAT G
g3 |

SHRI BHUPESH GUPTA:. Sir,
everything is being put off with the
suggestion that when the new Bill is
passed many things will happen. We
are not clear, May I know, Sir, what
prevented the Government from
starting an investigation directly into
this matter, as was done in the case
of Sholapur Textile Mills some years
ago, with a view to finding out whe-
ther in view of the labour and other
problems also, the future of an indus-
trial unit of the country, this should
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not be taken over under the Indus-
tries (Development and Regulation)
Act? Sir, it is not exactly compar-
able but it has some likeness to it.
Some years ago Jessops’ were taken
over although the management was
very bad. The Mundhra case was
already there Dbefore the country.
Then some steam navigation co. was
taken over ip Calcutta when mis-~
management was found and financial-
ly it was not found to be very sound.
When so many workers and their
families are involved—it is an impor-
tant mill ip Kanpur—may I know,
Sir, why in the present case the Gov-
ernment is not promptly acting to
take it over under the Industries
(Development and Regulation) Act?

SHRI DINESH SINGH: Sir, we
have discussed this matter in this
House m number of times. If you
wish I shal] repeat all those things
all over again. But the whole point
in this case is that a Committee has
been appointed. I am sorry that my
hon, friend got the impression that we
had not appointed a Committee. We
had appointed a Committee. The
Textile Commissioner also gave his
views. He went into it. We appoint-
ed a Joint Committee of the officials
of the Central Government and the
U.P. Government. They have also
gone into it. There have been certain
difficulties about restarting it. It is
not that we are afraid of taking over
these mills. We already have taken
over more than 13 mills or so.

SHRI M. A. TARIQ: May I know,
Sir, whether the allegations of fraud
in the funds of the Mills by the
management have been brought to the
notice of the Government? If so,
what action his been taken further?
1 would like to know whether any
relief is being given to those 4,000
workers who are out of job for the
last six months? -

SHRI DINESH SINGH: These wor-
kers would be given whatever con-
cession is admissible to them under
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the law. They are about three thou-
sand odd in number.

So far as the first part of the ques-
tion is concerned, I am not quite sure
what reports have come in in that
connection but they are being exa-
mined by the Company Law Adminis-
tration,

SHRI M. A. TARIQ: Is there any
information from the Ministry of
Home Affairs because the Home Min-
ister himself accepteq that he had re-
ceived some information on behalf of
the management regarding fraud in
respect of funds of the Mills? Whether
the Minister has received any report,
I should like to know.

SHRI DINESH SINGH: I do not
remember having received any report.

SHRI NIREN GHOSH: The hon.
Minister’s reply is like throwing the
baby out with the bath water.

SHRI AKBAR ALI KHAN: Mr.
Bhupesh Gupta says that the baby was
not born.

SHRI NIREN GHOSH: The baby is
there. Sir, the Government appointed
an investigation commission. Now at
that time in U. P. there was the
Congress Government, That Govern-
ment was in favour of Ram Rattan
Gupta ang not in favour of taking
over the Mills. When the Central
Government appointed an investiga-
tion commission, promptly that Gov-
ernment appointed a Committee which
recommended that the Mills should not
be taken over. Now the Central Gov-
ernment has come to the same deci-
sion that they do not know what the
liabilities are. So everything appears
to be suspicious,

Secondly, may I know, Sir, whether
it is a fact or not that the investiga-
tion commission took everything into
account and recommended that an
Authorised Controlley should be ap-
pointed? It was a Central Govern-
ment appointed agency. They took
every factory into consideration. Now,
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in order not to take it over the hon.
Minister has stated that he is consider-
ing the matter, though privately he
wants the U. P, Government to take
it over.

Then when the Central Government,
with its vast resources are not pre-
pared to take over this mill, to sug-
gest that the U, P. Government take it
over is just to kill this mill itself and
sabotage production. The Govern-
ment talks of increased production.
But they are themselves sabotaging
production. May I know, Sir, whe-
ther they would reconsider their deci-
sion and take over the Mills and then,
after the Corporation is formed, find
out what they will do, whether the
Mills would be taken over under the
aegis of the Corporation or set up a
new body?

SHRI DINESH SINGH: In reply to
the first part of the question of the
hon. Member, 1 have to say that this
is what had been brought to our notice
earlier too. As the hon. Member
himself said, we had another Govern-
ment before the elections which was
not prepared to take it over and the
new Government is keen to take over.
But the facts are not borne out. This
Government 1s not feeling more than
any other Government. This is what
I have been trying to see.

So far as the investigation commis-
sion is concerned, we had set up a
Committee under the Act which felt
that we should take it over. But the
Textile Commissioner had certain diffi-
culties in that. Then we set up an-
other Officials’ Committee. They gave
their opinion in February. There had
been a mention by many hon. Mem-
bers that we should try and take this
over. (Interruption). 1 was saying
that in February this other Commit-
tee went into it, and since I came
several hon. Members mentioned to
me that we should take it over. We
have been going into this matter. The
hon. Member opposite said, “Why do
we not take over with the vast re-
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sources of the Central Government?”
We are accountable to this House and
to Parliament as a whole for these
vast resources that you have placed
at our disposal. And it is in consi-
deration of protection against wastage
of these resources that we feel that
there should be greater financial pro-
tection.

SHRI1 D. THENGARI: Sir, the Gov-
ernment was called upon to take
some decisions in the matter before
nine months. Now the Government
is saying that they could not worked
out the figure of total liability during
all these nine months. I should like
to know what factors are responsible
for delay in working out the figures.
Was it the inaction of the Govern-
ment officials or the obstructionist
policy of the employers, and if so,
what action has been taken against
those who are responsible for this
delay?

Secondly, may I know whether any
party has approached the Government
with a proposal that if that party is
allowed to run the Mills, they would
run it in profit and they would hand
over Rs. 1 lakh annually to the Gov-~
ernment for the same, and if such a
proposal has been forwarded to the
Government, whether the Government
has accepteq it or rejected it, and the
reasons for the same?

SHRI DINESH SINGH: Sir, I have
not received any proposals from any
party that they would run the Mills.
I have heard about it as the hon.
Member mentioned just now. Some
friends had mentioned that there would
be parties willing to run these Mills,
but the idea was to take them over
and run them as a State enterprise
and not hand them over from one
person to another. So far as the first
part of the question is concerned, we
have not been able to assess the finan-
cial liabilities largely because the ac-
counts have not been audited.

SHRI CHANDRA SHEKHAR: Sir,
is it not a fact that there is no differ-
ence in attitude between the previous
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Congress Government of U, P. and
the so-called revolutionary Govern-
ment of U. P. to-day and both are
trying to impose all liabilities upon the
Central Government? The previous
Government was also not taking
action because of the financial liabili-
ties reason and the same attitude has
been taken by this progressive Gov-
ernment about which so much propa-
ganda is being made,

SHRI DINESH SINGH: I am in-

clined to agree with the hon. Mem-
ber.

SHRI BHUPESH GUPTA: Onp a
point of order. He is inclined to
agree with him. Now, here an in-
sinuation was made against the State
Government in a propagandist ques-
tion

(Interruption)

SHRI CHANDRA SHEKHAR: Do
not provoke me to bring out all the
facts about the U. P. Govern-
ment . . .

(Interruption)

SHRI BHUPESH GUPTA: I am not
concerned with the U. P. Government.
Sir, you have heard the question. It
was a question loaded with propa-
ganda—*“revolutionary”, ‘“counter-re-
volutionary”, ‘this Government”, “that
Government”, all things were said.
Ang the Minister says ‘I am inclined
to accept it'. That means that he joins
in the propaganda

(Interruption)

MR. CHAIRMAN: The whole trou-
ble is one point of order is being
discussed; immediately another gentle-
man stands up to raise another point
of order, und then a third gentleman
stands up to raise another point of
order. I do not know my position in
the matter. First let him say what
he has to say. When he is in the
middle of a sentence, I cannot stop
him. How can three persons at the
same time raise a point of order?

(Interruption)
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SHRI BHUPESH GUPTA: Let us
see how many points of order are
raised in Parliament and how many
are held valid. Millions of points of
order have been raised, but only one
or two had been held valid. So, here
I am not saying anything against Mr,
Chandra Shekhar. He is perfectly
right in asking whatever he likes,
sense or nonsense. I am not objecting
to it. Here I am objecting to the
Minister, He immediately becomes a
party to that propaganda. Is it, Sir,
Minister He immediately becomes a
paty to the propaganda in the name of
answering a question?

SHRI SHANTILAL KOTHARI:
Sir, ’

(Interruption)

MR. CHAIRMAN: When I Thave
allowed him to speak, why do others
come in the way? How the business
of the House can be conducted, I can-
not understand.

SHRI SHANTILAL KOTHARI: 1
only wanted to submit that under
British Parliamentary practice, the
interpretation of an answer or a
question by a Member cannot become
a point of order, as Mr. Bhupesh
Gupta has raised.

SHRI ARJUN ARORA: Sir, the
Minister has created a wrong impres-
sion and made a wrong statement.
The wrong impression that he has
created is about the so-called other
committee. The first committee was
a statutory committee, the investiga-
tion commission, constituted under
powers conferred upon the Govern-
ment by the Industries (Develoment
and Regulation) Act. The second one
was an officers’ meeting and not a
comrittee. It was not a statutory
committee. It is wrong of the Minis-~
ter to try to create the impression
that the two commiftees were equal.
One was statutory and had experts in
it. The other one consisted of 1.C.S.,
P.C.S., and LA.S. people who are ex-
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perts on everything and knocw no-
thing, The other mis-statement
is ...

MR. CHAIRMAN: You shoulg not
make such an allegation that 1.C.S.,
and P.C.S, and I1.AS. men know
nothing. It is wrong. After all, we
are guided by them in the administra-
tion.

SHRI ARJUN ARORA: They are
supposed to know everything but know
very little,

SHRI NIREN GHOSH: They are
omnipotent. They rule the Ministers
also.

SHRI ARJUN ARORA: The wrong
statement is that the liabilities are not
known. The liabilities are mentioned
in the report of the investigation com-
mission, the statutory body. When 1
met the hon. Minister on 22nd March
at his residence, he said the same
thing to me, and I pointed out to him
the number of the page on which the
liabilities as ascertained by the com-
mittee had been given. He did not
show me the report, but he had a
look at it in my presence and con-
firmed my view., Now the Minister
comes forward and says that the
liabilities are not ascertained or are
not ascertainable.

SHRI DINESH SINGH: May I just
say one word that Mr. Arora of

course, knows this case perhaps
‘better

Wt oRTTAT 1A, FWI
wE Tz mw WET 3, IAET g

foqar &g F@r AT A F Ay uw
N EwA N UF & 9Z ¥ & I I
qAGNT T4 F ALLA § ¢ WAAE
ariers i HAT T T {F 9gd S A
A acFTe oAt 98 37 A 1 A4 A8
FEAr  ofl, WEATTEST  FET
St F oo ¥ Ag A wEAAdE Ay
Y ¥ vdEY AEy wET SET @I H
wz1, fF S 74T T ATE TTFTAE
dq37  faamas <@ A G, A
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AT A AAIUTE F#oAL 5
H A AT | Ig AT AT ST FE gD
¥ U FET F qE GG T AFAGT
Taa fFar Y sW AT ¥ A
qa S 7 Fg four R g, qeRdE]
St wET Fg w O L ow ¥ fagmd
UG & 9 FFAT Agar § fF o
el g7 &, ST & q aq W
EMN A TG I TeT A foy ™ ww
A F IO F (@ Fg famm ?
T UF HIAT TF 999 & af S
2 FAT g T OF gEl F Rl
g ?

MR. CHAIRMAN: All statements
are correct. All statements are most
probably incorrect.

SHRI DINESH SINGH: I wanted to
say that there was no contradiction
in the statement that I had made to
which the hon. Member, Mr, Arora
referred. He probably knows the
case better because he had been deal-
ing with it from the time the Mills
closed down and he brought it to our
notice. I do not want to go into
the technicality whether it was a team
of officers, or a committee of officers
or a group of officers. My point was
that a committee had gone into it first.
Then the Textile Commissioner raised
certain difficulties and another set of
people went into it. So far as the
liability aspect is concerned, when the
hon. Member discussed it with me, I
had given him an approximate idea
of what we may have to invest to
run the Mills. It was not a state-
ment of the liabilities of the Mills.

sy qEATEY . #fEE, gE A
#1 foqmem st <@y & zafad # s
Aifeq ar g faf@s =0 @7 #1 q=@
foumm & <@ 4 | wAT ST F ST FE
3 wig FAT FN VLT H IEH WHS
gqfersr & | WAY ST A 60 @ @I
a7t & 57 5 60 7@ 7o H AAfALAL
&3 |
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st farer fog o St @ E
FHY qE F

st AT TG wET | Al
ot faegw  maw WX TA AW
FT @R &A@ & gy foar
f& 30 wrg W 2 F fau qaT g

The Question

MR. CHAIRMAN:
Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

IMPORT OF COTTON HOSIERY YARN

*636. SHRI K. SUNDARAM: Will
the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to import gass-
ed, mercerised, and combed cotton
hosiery yarn -of counts hundreds and
above from Hungary;

(b) if so, the quantity of the yarn
intended to be imported; and

(c) the indigenous capacity of
Textile Industry to produce such yarn?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and
(b) The Indo-Hungarian Trade Plan
inter alia provides for import of
Rs. 1.58 million worth of yarn from
Hungary. About 34,000 kg. of yarn
of 100 counts and above is likely to
be imported within this provision.

(c) About
month.

six lakh kilograms per

CANCELLATION OF IMPORT ORDER
AMERICAN FIRMS

*637. SARDAR RAM SINGH:
SHRI SUNDAR SINGH
BHANDARI:

BY

Wil]l the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that some
firms in America have cancelled the
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import orders placed with some Indian
firms and are returning the goods al-
ready delivered to them; and

(b) if so, what is the loss likely to
be incurred in the above {ransactions
by Indian firms?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Two
cases have come to the knowledge of
the Government.

(b) No estimate of the loss is avail-
able, but the value of cancelled con-
tracts is reported to be of the order
of $20,000.

DEPUTATION OF ALL INDIA SMALL
Paper MILLS ASSOCIATION

*638. SHRI D. THENGARI: Will
the Minister of INDUSTRIAI, DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that deputa-
tion on behalf of the All-India Small
Paper Mills Association met some
officials of his Ministry to appraise
them of the need for immediate steps
to help the said industry to survive
the crisis caused by devaluation;

(b) if so, what is the reaction of
the Government in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN ALIL
AHMED): (a) Yes, Sir.

(b) The matter is under considera-
tion.

RESIGNATION OF MANAGING  DirecrorR
or Nartionar Coar DevELoPMENT COg-
PORATION

*639. SHRI V. M. CHORDIA: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) how long Shri S. K. Nargund-
kar worked as Managing Director of
the National Coal Development Cor-

poration; and



